
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

The Andhra Pradesh Civil Services (Disciplinary Proceedings Tribunal 
Amendment) Act, 1993 

 
Act 6 of 1993 

 
 
 
 
 
 
 
 

Keyword(s): 
Election, Public Duty, Public Servant 
 



THE ANDH R A PRADESH CIVIL SERVICES (DTSCIPLINARY 
PROCEEDTNGS TRIBUNAL), (AMENDMEhT) ACT. ! 993. 

ACT No. G OF 1993+ 

1 2nd Frbrunry, 19931 

An Act further to amend the Andhra Pradesh Civil Services (Disciplinary 
Proceedings Triblloal) Act, 1960. 

Bc it enacted by the Legislat've tlsset~~bly of thc state of Andhra Prndesh 
in the Forty fourth yrar of the republic of India ar follow< :- 

1. Sllorf tirle,-This Act may be catled the Andha Pradesh Civil 
Serviccs (Disciplinary Proceedings Tri butial) (Amendment) Act, 1 993. 

2. A ~ I I ~ ~ I ~ I I I ~ I I ~  of sectio~r 2. -In the h d h r a  Pradcsh Civil Services 
(Disciplinary Prowedings Tribunal) Act, 1 960 (Act 11 of 1960) '(herein- 
after referred to xi the Principal Act) in scction 2, for clause @) the 
folIowing clausc shall b.: substituted, namely :- 

'((b) qlGovcrnn~cnt Scrvant" rncnns a person appointed to public 
services or to a post j n connection with tllc affairs of thc State of Aqdhra 
Pradesh ;" . 

3. Amer~dr~retir of secli011 3:-ln section 3 of the principal Act, to 
s ub-section (3), the words "our of a panel of names forwarded by the 
High Court'' shall be added at the end. 

4. Ame~1~ltnr11~ofsccrio~14:-lnsection4oftheprincipalAc~, inthe - I 
opening portion for the words "The Gorcn~mtnt shall refcr to thc 
Tribunal': the words "Thc: Governmrnt mzy .yeicr to thc Tribunal" sl~all 
be substituted. 

- 
*Reccivcd tI~c asscnt of thc Governor on thc 1st Fcb- 1993. For Srslemcnt 0 

Objccts and Reasons, Please See the A~rdl~ra PrnrJPsii Cazertc, Put-n' A 
E~traordinary, dated the 30th March, 1992 at rage Nm. ' 4 & 5. 



5. I~rsertiolt of ttelv section 4A.-.4fter Section 4 of the principaI Act, 
the fol!owving seation shall be inscrt.1.d namaly :- 

4A. ~cGov~rrlnrentJs power l o  ~!~itltltrlro~v crrs~.~ ,  -The Gsvcrnmcnt may 
in appropriate cases and for reasons to  be recordcd in writing, rvithdraw 
any casc rcferred to the Tribunal at any time bcforc thc Tribunal con- 

,' dudes its inquiry.". 

6. Ametld~nent of Section 7.-In Section 7 of the principal Act, 

b 
(i) thc words and '*where i t  finds that the Govcrnmcnt ssrvant 

concerned has been guilty of misconduct, shall recommend thc penaltics 
which should bc imposed on such Government servant" shall be omitted; 

( i i )  i t1 thc first proviso, thc words rcconl~nend thc pcnaltics" 
shall bc omitted. 

7. Ar?rctldnent of section 10.-In Section 10 of the principaIAct, for 
sub-scction (2). the FolIowing shall be substituted, narneiy :- 

( 2 )  Any rule madc undcr this Act: may bc made with rktto~~ectivc 
eflcct from any date not.earlicr than the datc of commcncernent of this 
Act 2nd rvhcn such a rule is madc, thc reasons for so making thr rulc 
sIlnll be speci ficd in a statcrncnt to bc laid bcforc thc Legislative Assembly 
of the State. 

>- 

(3) Evcry fuIe made under this Act, shall iniinediately ;rftcr it is 
made, be laid before tbe Lcgisliitive Assembly of the State, if it is in 
session and if it is not in SCSS~OR, ~ I I  the scssjon immediately following, 
for a total period of fourtecn h y s  which may bc comprised in one scs- 

a sion of in two successive stssiom, and if before the expiration of the 
session in which it is so laid or the session immediately 
foIlowing thc tegislativc kssernbIy awes in making any modi- 
fication in the rlrlc or in thc aanulmcnt of chc rule, the rule shall, from 
the date on which the modification or annulment is notified, hnvc effect 
only in such modificd form or s hail stand annuled as the case may be, 
so however that any -such modification or annulment shalI be without 
prcjudicc to the vaIidity of anything previously donc under that. rule.", 




